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THE TRISUNAL MADE THE FOLLWING ORDE 2§,
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for Mr.KSR.Anjaneyulu, for the respondents.
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‘MA,ND, 638/1999
IN
OA . ND,1692/1997
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1+ The Secrebary
Min aof Defence
New Delhi.
2+« The Enginger-in<Chiaef's Branch
. Army HQ New Dslhi=11,
3., The Chief Enginear
Seuthern Command Pune=1s

and

Shri.Cﬂ.éalakrishna

Counsal for t he applicants:
Caunssl for the R&@spondant

CORAM: ‘
THE HON'BLE MR,R, RANGARAJAN

HYDERABAD BENCH:HYDERABAD:

Date; 19-0~99
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oV, Vinadkumar ,Add 1, CGSE

«+ KSR, Anjaneyulu
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THE HON'BLE MR,B.,5.5 JAI. FARAMESHWAR :MEMBER (BUDL)
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THE TRISUNAL MADE THE FOLLOWI
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Heard. Mr, V.Vined Kumar fer the applicants. in
the MA and fir KSR 4An janegyulu for the respendant.
Time is extended upte 31=10=83,

Tha MA is disposed of.
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’ IN THE CENTRAL ADMIMISTRATIVE TRIBUNAL : HYDERABAD BENCH : HYDZIRABAD.

Betueen:

1« The Secrstary,
Min. of Defencs,
New Delhio

2. The Enginezr-in-Chief's Branch,
Army HG, New Delhi.

3. The Chief Engineer,

MA. No,921 of 1999

in

0A., NO.1692 of 1997

Southern Command, Pune.

And

Shri CA 8alakrishna

Counsel for the Applicants

Counsel for the Respondent

CORAM:

THE TRIBUMAL MADE THZ FOLLOWING DORDER:

for

the
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THE HON'BLE MR.R.RANGARAJAN : MEMBER (A)
THE HON'BLE MR.BS:JA1 PARAMESUAR : MEMBER (J)

* *

Mr.V.Vinod Kumar, for the zpplicant and fr.K.5.R.Anjaneyulu,

the respondents.

The learned oounsel for the apg respondsnt submits that
extention of time upto January, 2000 may be givsn.

Hancz the MA is asllowad.
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Dated:28.10.99

«» Applicants

-a HRespondent

Mr.V.Yinod Kumar

Mr.KSR. An janeyulu

*

Time is extsnded upto 31.1.2000.
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